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CEIflBAL AEMINISIHATIVE TRIWNAL : GJWAHAtI. BCH 
GUWAHATI 

	

( OPLIGINL APPLN.NQ. 	t OF 199, ' 

THMtSFER APPLN.Na. 	OF 1995 

GcNrEIV'2t APPLN.NO . 	OF 1995 (IN ')A NO. 	 ) 

REVIEW APPLN. NO. . 	ot .1995-(IN OA NO. 	 ) 

MESC. PEIN. NO. 	 OF 1995 (IN QA NQ. 	 ) 

.; 	 •••••• APPLICANI(S) 

o
n- 

• 	 FOR T H E APPLIGA(Sy 

1 	 • 

FOR THE RESPCNDEIrS . 	.. .IvR. 	- & 
CCSc 

	

•• •.•ll 04I0004 	.....ft..i. .lf•l•Ia •lS 4• ••#1 	#•l l• 

*FIGE rCrE 	• 	I TE — 
	-( —•- 	

ORDER 
*••••• 

IllI•• hl1 • •• • •. •. lIIS •I?IlI •ESI•4 • SI ••ISl •S I 14.1.1 l,...I,l*l 

h1  PPlb8on LI) 	2.3 .96 	Thjs application has been moved 
41 but riot j. 

.. 	 by . learned, counsel Mr S.Sarrna unlisted 
in. 	 . 	. 	 • 	 • 

on the gro\.ind f:'urgency. He is d1lowed. 

Rb. 5u,- 	.,. 	 . 	'Learned Addl.C.G.S.0 Mr A.K.Choudh!'try is 
10 IPO fli.,.. 	 ,present for the respondents.  150  

The applicants in this applicatior 

• 	were seásona1 employees under the Cntr'. 

I •• 	 - Water Commission in the office of tl 
• 	

- -. Assistant Erigine.CFF/ub_Dion,C./ 

• 	Nalbar-i. They seek to jbin toyethr 

this application ui'ider•. Rule 4()(a)j 

the Central Administrative Tribun' 

(Procedure) Rules 1987. Their cau' 

action and reliefs sought for er 

• 	 , 	common. Tke  prayer is al)wud. 

- 	 Perused the statements of •jr1uva - 
•, 	 ; 	• 	 ces and reliefs ught for in this 	o 

* . 	application. Aoplicat.ion- is rij'iLt. 
- 	- 	- 	issue notice onthe responderit by 

registered post Six treeks for ¶,? .-t c 

•-• ':sttement. 
- 	

List or 6.5.1996 for wr1ttcn 

ment and further orders.. 
- 	 t. 	

•.1 	
- 

Mr Sarma seeks for interim orde. 

Th interim- relief as prayed for i.e., 

to allow them to continue in their 

contd.. 
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f\ GE1'AL AtMINISt1AT'IVE TRIBUNAL .:. 	
BENCH 

/ V 	 GUWAHATI 4 

	

ORIGINAL A'LN.NO. 	. 	O 1995" 	-. 

	

TBSFER APN.N0 	 0F1995 	 r' 

4 	ccNrEMFt pPLN.NO. 	OF 1995 (IN r NO...  

	

REVIEW APPLN. NO. 	OF 1995 (IN C NO. 	) 

• MESC. PEtN. NO. 	
,:.0F99 (IN OA tO. 	 ) 

APPLICA(S), 	- 

. . . . . . . . . . . .<'. . . . . ., . • , • . . . 	4• • • • •, RGND 	(S) 

	

1. 	 • 	 • 	••/ 	• 	
( ; 	 . 

	

FOR THE,ALICANT(S). 	 • 	

I 

	

1 ........... •' 	 .- 	
-  

• •_,/ • 	•' 	 . 

/ 	.•.•. 	 .. 

	

TIHE'~~PCNDENTS 	 . • ..M. 
-. 	•...•i 	..-. 	 . 	. 

	

..• Is. •4t•SS ••5.I •.1 • 	•.• •• •I•1 	•41 	 ••• •i 0 	•Øj•t ....' 

FI CE NdrE....... ETE 	
I 

. 	 ............ 

O?.DER' 
b

4••SS,• • i4••• 	_:1 •••4S• 	
•••• 	 • ••i,S.• •4• 	

•.•,5S ••.4'4 	•I 

i: .......y- 	• 	

;. 	
.-•.r, 	.... 

22.3.96 • respective post without break pending 

disposal-of tisO.isn0taT1581ble 

to be granted'as. the services of the 

appliCaflt8 had stood terminated on 

* 	, 	
r 	15 .1095. However. Mr Sarrna seeks that 

	

) 	saiie directionas in ?(.P.16/96(b.A02141 

• •. 	- 	
. 	95) 

 

anA M.P.11/96(O.A.215/ 95 ) be 

issued.. The piicants were the emplo- 

yees under 	 as the 

applicants in the abov mentidhed two
1. 

-. 	. . 	 . 	
O.As. They are likely to rsumhe±r 

- 
gervice again for the season startiflg 

May.1996. It is understood -that a 

	

- : - 	

scheme for regularisatiork of esc .n,l 

I 	 -employees is, being finalised. Pendency ,  

44L 	 of this application shall not be a 

, 	 .. 	
bar for the respondents to "examine 

d-'-   the case of'the applicants in this 

.lc_' . 	 • 

• 	
-  . 	 . 	 o.x. also in the same manner as they 

	

• 	 . 	

I 	 will examine the, case of the applica- 

	

• 	i•I. \ 	. -, 	

n_s,'in O.A.2105 and O.A.215/95 anl 

•• 	 ... 	.. 	. 	

- 

 

it is hoped: that the respondents Will 

applicants  

Mpmbr- 

pg 

!L'I 	. 	
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\ 	
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\\ 
• 	 .. 	 • 	 • 	
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/ 
V 	Learned counsel Mr B.K. Sharmajr-' 

the applicant. Mr S. All, learned Sr. C.G.S.C. 

afid Mr A.K. Choudhury, learned AddL- C.G.S.e, 

for the respondents.  

List for hearing on 9.9.96,  

M 4dm —be r 
- 	

- 

trd 

9.8.96 

nkm 

O.A. 51/96 
/IA/CP/BA/;P No 	of. 19 . 

• 	 4 -V4 5 •$ • • • • 	4 • • • 	• • • • • SI • IL:4 0 	
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V 	

5.6.96 	 tlr.S,Sarma for the appUcant. Mr. 

S.A.li,Sr.C.G.8.0 for the respondents. 

WfItten statemen.t has been subtt 

and serd on MrVS.$arma today. Case 

11 	 V 	 'rèay for hearing. 

'List on 17.6.96 for hearing. 
V 	- 	-. 	•VV 	V 	* 	 V 	 - 

	

- 	 S 

V. 	 . . 
	 Member 

	

,M>4- I4-: 	'pg 	
V 	V  

17-6-96 - 	This case is ready for hearin. 

	

.V 	 -. 	Adjourned to 12-796.V. 	V 

	

41 VJ 	 V*V V' 	
i 

- 	
V 	

- 	N 
V 	

V 	 - 	 applicant. - 	 V 	
4s . 

	

12.7.96 	

V 	

None present for 

Leave note of Mr. S.A1 	.. V 	
V 	 : 

Mr. A.K.Choudhury, Addi. 

present. 	 V 

List for hearing oi9.96 a]n 

with M.P. 85/96. 	'V 

- - V' 

- 	V 

-w 	7 	 V 

4-- 
Member 
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Nc. 51 	96 
•• •*i$.b..* 4 I t$.$4 i4I•i 	 ••. 

1FI CE NCr E 	 j AT E 	 OliJR , 
••.a.... 	 ••,*..*.. 	, 

9.9.96 	None for the applicant. ir S.A1.t, 

.c.c.S.0 for the respondents. 

List for hearing on 9.10.96 

• 	 I 	 S 

S 
9-10-96 

r 
lm 

W.  
18.12.96 

A 	•1 	
1 pg 

19.5-97 

'•-- " 

\ 
) 

pg 

Learnod counsel r.Srr 	r 

applicant. List for herir1n on 27-11-'J. 

hLj 

Vide order today in 14.9.228/96 
the interim order dated 15.10 .96 in 

14.9.155/96- has been modjfjed 

?iember 

Learned counaoj for the jart.Lc 
8ubzujt that the case is ready for hearing 4  

List on 2.6.97 for hearing. 

lie er 	 Vice-chairman 
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2.6.97 The respondents have filed an 

affidavit in Misc. Petition No. 94/97 stating 

inter alia that the scheme has since been 

approved and it is likely to be notified. In 

view of the above Mr. B.K.Sharma, learned 

counsel appearing on behalf of the applicant 

submits unless the scheme is notified and &e. 

cometo know about the scheme it will be 

difficult for J nd for that purpose Mr. 

Sharma prays for time till the scheme is 

notified. Mr. M.K.Gupta, learned Addl. 

C.G.S.C. submits that the scheme will be 

notified very soon, may be within three weeks. 

Mr. S.Ali, learned Sr. C.G.S.C. and Mr. 

M.K.Gupta, learned Addi. C.G.S.C. also agreed 

that the matter should be heard after the 

publication of the scheme. 

Considering the submissions of the 

learned counsel for the parties we adjourn the 

case till 7.7.1997. 

Member 	 Vice-Chairman 

pg.   

0 '  

7.7.97 Heard beth counsel of 'the parties. 

Hearing concluded. The application is disposed, 

of on withdrawal with liberty to fie fresl-
application if so advised. No order as to costs. 

Order is kept in separate sheets.

13~_~ - Me 	
Vice Chairman 

trd 
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?2MAR1996 

Gtw&eI 
______  

VP 

(Art a>plicatjor under Section 19 of the Admini 

atrative 1?ibunal it, 1985). 

Title of the Case 	 * O.k. t0. fl 03 1996 

7Thri Hitesh 3armab & Ors ..........Applicants 

U.0.1. & Ors, 	 •.**',••,.* ReSpQdt$ 

1,No. Particulars 	of 	the 	6oc'ments Page No. 
--- __ 

1. .......•,.. tJ- 

2, Veritication ...... .,,., 

30 Annexure-A....,,,,.,, 

4, inneure BI to Bij. ... 

1 J., 	34 

70 Atmexurej&E2....... 
-. 	-. 

,s 	'3 
- 

For use in Tribunal's office 

- 	 -- 	 - 

Date of filing s 

Registration No: 

Registrar 
- 	 - - 
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BEFORE THE CNTRM W DSTR1TIVE iRIUWL s GUWPKhTI BE4CH 

____ 	
- J1 

Shri Rjtesb Sarmab 

;tThri Labanya calita 

Shri Sushil Cbama ISarmab 

Thri Naro ,ttam Berman 

sri ]3idya Ram !loi 

Sbri Dip&c; £3 

Shri Shri. 1ernen Chaw3ra 1¼i  ihya 

Thri Kashi Rain Deka 

Shri Thri Kumud Cdra ka 

Sri Ramesbwar K1ita 

ihri !1kpen Kalita 

Al]. the above named applicants are 

working under Central Water C•onUssion 1  in the office of 

sistant Engineer #  CFP/.5WD-DivisionC!.C ,t4albari as 

reflected in AnnexureA to O.A. 

. .. * ..Applicants 

ON 

u.O.I* represented by the cretary to the Govt. of 

I4ia, Ijitstry of Water Resources, charam $hakti Bwafl, 

The Chairman, Central Water Cmission, ..K. Puram, New 

Delhi. 

The xecutive Enineer, Mjddle B rahnanutra tivi sian, 

C.W.C.? Gwahati-.7 (Rajgarh Road). 

I 
	

. •. . ,. . 2/- 
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121,  

2) Theisi$taflt Engineer, Cff,SUb.iViSiOn, 

C.W.C. Nalbari. 	

Rson(leflts. 

1) 

• 	
te iflstaTt appliCat0n is nnt  made against any particular 

order but has been made secking a relief towards fregularis 

ation of the aforesatd ap1iC8nt8 services. RecentlY they 

were / are under the Casual 	
ioyment/wOrked charged alssi 

under the respondents and as per the scheme preve].aflt as 

well as the vr8iCt of the  Apex  Court, they are entitled to 

be granted with temporarY statuS with further reulariSati0n 

of the services. 

A1IIQ 

The applicantS further declare that the application is 

made within the limitation period prescribed under section 

21 of the MiiniStretiVe Tribunal Act, 
1 1965, 

QL2  

the ap1icanS  declare that the sbj eat matter of the 

application for which they want redressal is well within 

the jurisdiction of this R0n'ble Tribunal. 

S 

DLL 

4l 
r,at the applicants are all citizenS of tdia & as 

-J 

•. . .3/- 



\ 

and as such they are entitled to all the rghte and 

privileges guaranteed by the Constitution of ldia and 

laws framed thereunder. 

4.2 . . . Tt the applicants have filed the instant applicants 

before this 0n'ble 111r bU11 for redressal of their 

grievances towards non-.regulariaationof their services 

as Grade  9)' employees. The  grievances of the applicants 

and 	 cause and the cause of eea action for which . the 

app1cants have corn. beEore thi Hon'1e  Tribunal for 

redress~l ..  of . the same are similar. They belong to lower 

stratum ..fte society and holder of Gr. 9)' Post on oasua 

basIs and. accordingly crave. leave of this lbn'ble Tribunal 

to allow th. to Join together in this single application 

invoking the powers under Rule 4(5) (a) of the Central 

Amin.tstrative Tribunal (Procedure) Rules 1987. 

4.3 That the applicants are all cea similarly 

situated. Their grievances pertinent to the services 

under the respondents. All the applicants hare have bben 

working under the respondents as worked Charged i<halasi 

(Casual) basis for last several years and the hope of 

regularisation of their services. They have not even 

granted, temporary status under the scheme foruulated by the 

Government of India. iMe For better . appr'ciatiofl and to 

draw Your lrdsbips kind attezition, the services particul-

ars of the . applicants are f:reflected in 	 to 

the instant application. To this said Annexure the 

applicants have given the respective servicess particulars 

•. . . 
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-'4-p 

of the applicants. i this said Annexure the applicants have 

given the respective service partici.ars in details and the 

applicants Qraye  Leave of this 1on'jle  T,4bunal to refer 

the same in support. of.their. contention made in this applic-. 

ation instead of repeating e said contention and to minimise 

the cost of thc application. 

4.4. That  the applicants state that as is reflected in 

nflexUre 'A' 5tatement annexed to this O.A., they have been 

working under the ;espondents since 196-.7 respectively. 

They 	so appointed Is (grade 'D' employment as Worked 

Charqed 	a1asi after their names were selected for the 

post of Worked charged Cjalasi. Their appointhent are 

continued from year to year. They are issued. with appointmont 

letters under which they were to work in Cr. 'P' Pst as 

Work Charged Khalasi in a definite ialasi in a. definite 

scale of pay and some of them had their initial. apnointTnent 

letter as A/C Labour I Muster Roll Labour. 

Presently they are given pay scale of T 750/-. to 940/-. 

which is the prescribed scale of Gr. 'P' employees. gowever,: the 

applicants services are tezminated and/or they are kept in 

employment for a definite period and often they are enaqed 

on casual basis for the rest of the period in the year. 

Again in the next year, they were appointed for a further period 

Thus, the procedure is çjothg on since the time of their 

appointments and insite of the fact that Govt. of. India has 

foxmthlated a policy decision for grant of temporary decision. 

Wit.h the consequences of regularisatiOn in due porcess. 'rbe 

apnlicarits are still depreved of their benefit. Their services 

Le rather being terminatp 	timet 



are rather being, terminated from time to time. 111 the 

applicat±ons have put bn mdre than 240 days of working 

particulars so as to be entitled for grant of temporary status. 

4.5 	at the applicants state that every year they are 

issued with the same kid of appointent letters and there-  

after they are also, required . to work beyond the . preser-. 

ibed period,in. the appointment letter on casual basis on 

daily wages. 

4... 	. Their such . appointments are not in dispute and 

thus instead of according all the . , appointments letters 

pertaining, to all the orders, the applicants beg to annexe 

one each of their such appointments letters and the same 

are marked as 1NNEXURE (13/1 to 2/2) $  

Tb-e applicants crave leave of this Rn bl6 Tribuflal 

to produce all these appointment letters at the time of 

hearing of this instant application. 

4.6 Pat the applicants state that even after rendering 

years of sezvice as Grade 'D' Casual emplcyees* their 

services have not been regularised and their services are 

being taken by their respon ants in exploitative terms. 

As  pointed out abovem their services are utilised on daily 

wage basis. This process have been going on since the days 

of their respective employees. During the intervenini 

period they are often given casual employment like that of 

any other Gr,*fl h  casual employee. This, the case of the 



fI 
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applicant stand thus all of them are duly sponsorby the 

lmployent Excbange#  declared by the respondents for being 
appointed as casual. 0r. *DO  employee, their services are 

bein utilised every year for a particular period as 
5 asonal 

work ciarged/kha1aj 1  their services are yet to be regulairsed 

and till, date, they have not been confer*I with the temporary 
status, as 	required to be conferred under the relevant 

scheme formulated by the €ovt. of India. 

'ie applicants crave leave of the Ron'ble 

of the Hon'ble Tribunal to pruce copy of the relevant scheme 

at the time of hearing of the instant 0.A. 

4.7 	Pjat the applicarts state that some of the Gr.'D' 

employees of the Central Water Commission similarly situated 

like that of the applicants had moved the Principal Bench 

of the .Hon'hle CAT, Now.Delbi by way of filing various 

OAs wherein some kind of grievances as in the instant 

application were raised. The  Principal Bench of the Non'ble 

CAr by its judgement dated 10.2.94 in OJ No. 273/92,604/92, 

1601/92 and 2418/92 allowed the said O.As with the following 

directionst.. 

° (i) the respondents shall prepare a 

scheme for retention and regularisation 

of the casual labourers employed by them. 

This scheme sbould take into account 

the regular posts, that can be created 

taking into account the fact that even 

if a particular schemes ate launched 

every year. As assessment of the reular 

posts that can be created on the basis 
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should be made. For regularisaton all 

those, 'wo have complete.. 240, days service 

in two co eci4twe years, should be .gi!en 

• priority . in accordance with their length 

• 	of service. 

(ii) Those o. wi bye copleted 120 days of 

rce should be . given tomporary status., 

in accordance. with . e..thStrUCtOn8 isiued 

by the pepartment .. Of. Personnel from, time 

to time.' After cornpletiofl of the reqired 

period. of sece,. ,, they should be considered 

for regularSatiOfl. 

(jjj) adhoc/temporay emllpyees sliuld 

not be. replaced by other. 4boc/tePCrarY . 

employees and should be retained in prefer-  

ence to their juniors and outsiders. 

(iv) such a scheme shall be sultnitted by 

the respondents for scrutiny of this 

T?ibuflal within a period of three months 

from the  date, of communication of this 

order by the petitioner to them" 

should be no order as to coats.li 

it Oy of the said jddement 

is annexed herewith and marked as 

•*• 



J 
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\ 

4.8 	iat the applicants state that t he said judgement was 

•e&-b carried on review by the respondents therein 

but the same was dsmissed by tbe.on'ble iibuna1 b y 

its judgement and order dated 9.9.94. 

A copy of the said judgement dated 

9 • 5.94 is axrneed herewith and 

amrked as 	1EZW 

409 	That persuant to the aforcsaid judgement7 the 

ap1icant5 therein have been granted temporary status and 

to the knowledge of the app1icafltS all the applicants 

therein have been continuing in their services without any 

interuption and break and they are enjoying the conSP1eflu1. 

ces. of . granting the temporary statuS. 0e of the applic-' 

ants in the aforesaid OJ.. has been t.ártsfrred to Shillofl 

and he has been continuing as a Or. IDI employee on 

confeznteflt of temporary status with all consueTal 

benefit, after the said judgement there ba been no 

occassion to t erminate the services of t be applicantS 

therein and they are enjoying the benefits of temporarY 

status as per the scheme holding the field. The central 

Water ComrtisaiOfl has formulated by the vernmeflt, 

iiniatry of Personnel & Public grievances with slight 

modificatiOfl here and there. 

4.10 at the applicants state that th e  respondents 

instead of being a model employer as envisages under the 

Consitntiofl of India and as the laws framed thereunder 



I 

have been utilising the setivices of the applicants for the 

last several years in exploitativeterms without givig them  

any ray of, hope of future proppect. Thus th . applicants have 

attaineda stage under which they can neither go for other 

employment zr they can., ibandon their present employmerit.z4].l 

of them hae becce overged for any other (3ovt. job Thus, 

with the meagre income they earn frc... tbeir ... casuU employmeflt 

they alongwith their famjlies are in precarious predicenent. 

4 4 11 	t applicants etate that in view of the aforesaid 

judqeentof the Tribunal euch, pertaining to the same 

department , there i, no earthly reasonss as to why the 

benefit of the .sad judçnent should not be extended to the 

present applicants, .. e respondents..oftheir own . ought to h&ie 

extended I  the benefit of the said judgement to the applicants 

insteead of making them to come under the protective hares 

of this Eon'ble Tribunal. 

4.12 	11 at the applicants state that in view of the factA 

and aircistancea stated above,: they are entitled to be 

conferred with temporary status and thereafter regularisation 

of their service. The  applicant fttrther state that it is 

their reasonably apprehension, that... since they ce 

under the protective hands of this Son'ble Tribunal their 

services may need be continued and thus, it is a fit case 

for anfor an interim order directing, the respondents not to 

termnate . . the services of the applicants till disposal 

of the instant U.A. Their  repeated repre.entations have not 

*4., 4. 4. 

a 



yet yielded any result. 

A copy of the 

is annexed herewith and marked as 

5 .94M RII XQ 

5,1 1or that prima fade the action/inaction on the part of the 

respondents are illegal and arbitraEy. 

5.2 Fr that the applicants have not continued in the 

employment of the res:ponaents for the l$t several years 

their services are required to be regularised wutg alt 

consequential benefj ts 0  

50 For that there being a judgement holding the field 

pertaining to the same department, the respondents are duty 

bound to apply the principle laid down theten in case of 

the applicants also Without requiring them to approach 

the Ron'ble ¶rribunal again. 

5.4 For that the consequential mandates demand that the 

services of the applicants be regularised and their services 

should not be utilised in eçploitatitve terns as has been 

done by the respondents in the instant case. 

. 

5.5 or that the benefit of the scheme of reqularisation as 

well as the verdict 	of the Apex Court and confinement to 

temporary status have not been given to other. Similarly 

situated employees like as the instant application in the 

O.A. and their is no earthly reasons a 
t0 why 
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the same treatment should not be acted out to the 

applicant. 

- 	 5.6 	or that the •apr1iats aated .diEferently and thus,: 

there is violation of 2rticles 14 and 15 of the C0nstituion 

of Idia. 

507 	ror that the appliCants have been continued under 

respondents for the last several years and is the 

proceeds having lost their chances of OMP10YMent elsewu". 

here a nd being overaged to be absorbed elsewhere, 

the Bon'ble Tribunal may direct the rspondeflts to regula 

rise the seEvices of the applicants  in the Grdde 1)' 

posts. 

5.8 	For that the respondents are duty bound to 

give weightage to the serriceS rendered by the applicantS 

towards regularisation of their services and they cannot 

be utilized in exploitative tern's in violation of the 

prmisiofls of the constitutional rules and the laws framed 

thereunder. 

5119 	For that in any view of the matter, the actton/ 

iüactiofl ofi, the part of the respondents are not 

sustainable. 

(6)4 

That the applicantS state that they have no%/ 



CA 
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other alternative efccious remedy except by way of 

approaching this Hon'ble Trthuna.t. 

The applIcants further declare that they have not previously 

filed any application writ petition or suit regarding the 

matter in respect of which the, application has been 

made before any court of law, or other authority and/or 

other Eench of the P4bunal and/or any such application 

writ petition. or suit is pending before any of tbm 

e applicants further beg to state that time to time 
.1 

in every year that have been making representatives to 

the authority concerned but till date no fruitful purpose 

have been served. 

•rw 

l, view of the facts and circumstances stated 

above, it is most respectfully prayed that the instant 

application, be admItted, records be called for an on pexisal 

of, the same and upon hearing the parties on the cause/ 

causes that may be shown, be pleased to grant the 

following et*mefs:.. 

1 0 	To diroct the responding to regularise the 

services of the applicntas with retrospective 

elfect i.e, the respective dates of their 

•.. . .13/- 
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appointment with all con sequential benefits including 

arrear salry and seniority. 

To direct the respondents .t9 extend the benefit 

of Annexure'C' Judgment and order of the Principal 

Bench of the Fbn'ble CAT, New Delhi. 

TO direct the r2spondeflts not. to terminate the 

services of the applicants and to allow them to 

wk in their respective posts as per earlier 

scheme, pendiiig disposal of this O.A. 

9 • INTERIM ORDER P RAYED FOR : 

• 	Under the facts and circumstances of the case 

as stated above, the applicants have prayed for an interim 

order at this stage directing the respondents to, allow 

them to continue in their respective pOsts without any 

bre&c pending disposal of this O.A. 

 The aplicatiofl is filed through Advcate 

11. PARWLATS OP THE I.P.O. : 

• 	 (i) 	I,p.O. No. 	• 	i 

(ii) Date 	 : 

• 	
(iii)Payable at 	: ciwahati. 

12e LIST OP EL'cLOSJRES : 

• 	 As stated in the Index. 

Verification..... 



' I.  

VERiFçTI,I 

• 	 .. 	 . 

	

I hri tjtesh 	cn of tate 

Lak$bmi Nth Sarmahe  Resident of Village and P.O. 

ar1e1ii . Via . opal Bazar r  District Nalbar, 

As ,. aed about 27 years do hereby solemnly.. 

affirmm.and verify that the statements made in 

paraito4 and 6 tol2 are  

and those made in para 5 axe true to my legal 

advice and. I have not suppressed any material facts 

And I em duly authorise by the .applicat 

in the instant O.* to swear this verification. 

A nd I sign this .  verification on this 

v'day of 	February, 1996 at 

GuiabaU. 	• 

j- LjJg 9ortjJ 
• 	 a'2jt ai Lre 

	

• 	LQ6vrj 
v 

S f C 

0 
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1JNNEXU RE...A.. 

Azte Si,NoJ Name and addEess 	Father's name - 	 Date of first Cozttinued upto 	Remarks 
joining & site iand site 

1. 	 2 	- 	 3 	 4 	 5 	 6 	 7 

• 	 10 	Shri Hitesh Sarmah 	 Late Lakshmi Nath 	1.3.69 	1988 dtcl.on 1.8.88 1995 dated on 
Vjii.& P.O. San&e1i 	 Sarrnah 	 at Sukiai Site 	15.5,95 site 
Via - Gopal Bazar, 	 . 	 . Matanga Mela 
Dist, Nalbari,PIN_781335 	 . 	 azar.. 

• 	 2. 	Shri Labanyá Kalita 	Late •  Lakhi Ram 	31. 3,60 	1983 dt,on 15. 5.83 1995 dated on 
Viii. & P.O. Sondha, 	. 	 Kalita 	 posting at PP Sub-  .15.5.95 Site - 
District NaJbari. 	 Division,Naibari 	Suklai 

3, 	Shri Susbil Ch, Sarma 	Late Dharanidhar 	11.1.60 	1983 dtd.on15.5.83 1995 dated on 
Viii & P,O. Batsor 	 Sauna 	 . 	 - 	 posting at 	 15.505 at 
Dist. Naibari 	 . 	

D.R.F. Site 	 posting IIRF Site.. 

41. 	Shri Narottain Barman 	Late Bhabendra 	1.9.57 	1982. dtd.on 15.5.82 1995 dated on 
Viii. Paila 	. 	 Barman posting at Su1ai 	15.5,95 site 
P.O. Sarthebari, 	 . 	 zsie 	 pp &ib-.Divn,NLB 
Di stri ct Baeta  

.5, 	Shri Bidya Ram Haioi 	Late Ganga Ram 	i.1.$2 	1983 dt.on 15.5.83 1q95 dated on 
Viii. Jaymarigia 	 Haioi 	 pOstiz]g at DRP 	15.5.95 site..' 

S 	 .. 	 P.O.Barazara, 	 . 	 site. 	 PP Sub-DiVfl,NLB 
Dist, Naibarj 

6, 	Shri Dipak Das, 	 Sri Krishna Rem . 	 1. 1,63 	1988 dt.on 1.8.88 	1995 dated on 
Viii. Udaypur 	 Das 	 . at posting NLB 	15.5.95 site 
P.O.Miianpur, 	 Sub-Division 	Puthimari 
District NaJ.barj. 	 • 

Contd.....P/2. 

• 1 	 • . 	 •• 	 • 	 -. 	 • 	 - 
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4 	 7 
1995 dated on 
15.5.95 site Shi Hemn Chandta Bai shya Sri Chabin Charidra 1.1.66 1988 dated on- 

1.8.88 at posting 
Viii. Amayapur Baishya 

LB Sub..Divn. 
P.O. Janigog 

Chowki District Naibari 
- 

8•  Shri Kashi Ram Deka Late Maghu Ran 1.1.66 1988 Dated on 1995 dated On 

Viii. & P.O. Baijiecha 15.5.89 at site 15.5.95 site 

District Naibari, DRF at &tklai 

 Shti Kumud Ch, Deka Late Bhatat ch. 31,1.61 1982 dated on 1995 dated on 

Viii,, Nalisha 15.5.82 at site 15,5,95 site 

P.O.Jagara. - Puthimari NLB Sub-Divn. 

District Naibari.. 	- 	- 

 Sri Rameswar Kaljta Late .Gabinda 31.8.76 1988 dated on 1995 dated on 

Viii. Sandha 1.8.88 at site 15,5,95 site 

P.O. Sandha Puthimari 	. Pagiadia, N.kT. 

Dist, Nalbari, Road, 

 Sri N.ripen Kai-ta Eate Arun. Kalita 30.12.66 1988 Dated on 	- 1995 dated on 

Viii Ságalsari, 1.8.88 	at 	... 15.5.95 site 

P.O. Amdha, - site NLB Sub Pagladiya 

• District Nalbari. 	- 
Division N.T. Ro, 

0000 

FA 



AW 

• 	 jr 

GoL1yrt of Ini 
Central Water Condssic 

'uthirnari Paglndiya Sub-Divlsicn 

PSAL/Estt1(1)/88/ 11 ( 	 C Dated, 1 jo 

/ 	\ 

a 

• 	

:—• 

The folILo\i 	c:ndidates are hereby engaged as a ord±ery 
• 	 labour a 	• 

The basis of con solidat.e pay at the rate of Rs, 750/ 
(Rtpee5 SL. 

	

fl 	D{J1(:i. 11 fty)only per month with efrect irorn i 8 33 
to 1510,8b  

S/No r, Naie 
Adress0 

4769/80 	1Tj1l 0 &p.0 Sondha 0  
Dint .Nj,'n'j ( Assarn) 

( 	/34. 	'Till .Jda UT J .0. MU'n- 
pur Di3t4Naibari(ia) 

	

Hemen 	
Bishya 5281/8 	Vill..navaurp 

-• 

',- 	•f 	I  .Jt:r-- 7 	b'9fl/ 	

J/ 	(I • 	• 	
ilirp 0 

(K,C,, 14ALbE 8  
ASSISIAiJTEGI 

Th Executive Engj 	• i. 	Di, v. U10 Cuir 	\'I'.r Consio Gaunti7i fo f 	
,i matior, nd neces,rxy action a per hi verb intructi0 ccat 	at, 	28/?/88Ph 	eeosy av 	pleas e be iuc at au 

—, 
	

• 	/ 	
' 

AlL,! IT LGj r'4i3•, 

• ;' 
	

Advo c .t 	 • 	 •, 

/ 

i 	S/Shrj. Rani 
-.r Kallt.a 0  

2 	Dipak Das, 

I 

5 Achyut ioudhury,  

1 	. 
* 

•j 

Distjialbarj (Assarn). 

p'LLrSardj'10 0 10 
1Th.J.bax'j (Assam) 

?00/8? 	Vifl Brniurjkdjp 0  
Lklilechaj)j.. i'i1hrj 

ViL -&• PyFarheU 

887/87 	VIII 	BacLi 
Dist I, bnJbarj 

I 



/ 

: 	 LcLr!UOtCZCcmfl'issjot FA~NNE U RE—J 
Ii 	F In 	Frrrasting 

uh -Saronia, flajgarh Rcod, 	1 
c -  Lt.d 	uhn Li Lie- _ 1_ _ç-/33 

•• 	
. 

* 	 ;:1.iYt.. 1. 

	

Lu'c 	 'L Lc 	nQC 	 , . 	 . . . 

	

u ti.'a ion 	is hereby inform that he 
has beori selected For thpost of Uork-Charced Gauge 
ditt Kelasj in the scale cr R. i6-3-22OLf3-3232/- 

l'anc's at hc rates admissjblo under 
and oub ftc t. to the conditions laid riot.jn in the 

nd ordc rs qoveroo in, grant of such a! lowancc a 
in Fcrcr From tjm' to t.jtn. 

hc: aç) 	iLr.oL is on adhoc basis nod is 
uI:o1y tOmpct;ry and tilJ. not centinu bc:yrnd 15th. Oct. 

or cüuio.[r,Lrn of thi 'iorks uhjh ever is oorijcr 
ti I 	'(jt 	Fur th: r Mci t: hiu. 

Ti the can date accepts the o1f;r oF 
3fl1)O intrnent on the above terms, hs should rrport h.iin- 

J. I For duty to i s stani L ngirsor, C. F, F . 	 ub-Djv 1. i ion, 

" 0 

	 at the piece 
o rottng viz  
posit ivoly. 	(1thoru 	thi oiler will be treated as 
C000ElJ.erj, 

NO 	ats&ib1e to JCIIn the new Lppointmcnt. 

/•1*. * ... . . 

	

OLPUiY G IRLLT OR 	/ 

	

.j UR&FrD-i,c.u.c. 	/ 

	

- 	 GAUHAT.j-3, 
To 

C'hr4 
• a. 00a 	, •.a, 0,. S..0 •. 

•Ea 	a. 

COpy 	 d7l~,  inor;at;on&necessaiy action to thc-tt, 
Engineer(E), [..4.D.(et), Ufl1FO.I, CUC, Gauhatl/Asstt, 	qiiier, cEr, $ub-Oi.vis ion, CUG, 88rusta 1oad/Nolbari/Nowgong/cauioLj. 
Fur Lhei' potjg orcer may be Issued from his end under intituati — on to the Under a icjnd. The joininq report in original may bt• s nt to this OFFice. The pay oF tbCjncurnbnt is chirgeablr to Ili oF 

Copy to Ac cou rt; q tch, L & 110-! , •rwc Guhat3. 
flOciy 1: 	Lh. Em 	ymer-t O 	 Di5tr ict/Sub-D ivi sb nal 	1! 

	

3 r i/flhubt.i Nnut 	r , i j *  

k - 



ANN EXURE- 

Centn ~a atr Cr,mni in: 
uthinsri, D71j ra Sub- Divis Lmn 

Milanpur  

Nc. PPS/NLi?3/Est -b 11(A) a3/9/L41_45 	Dt3 12/1 /9 

0 F F I C E 	0 i °) E R 

The f11ewing persr1 	here bj 	 as Casual 

jabUr ( Skil]J?d) at the cnslitit 	pay f Rs0 75P/- ( Rupees 
Seven Iundre(i Fifty) Only iDer miith with effect frrn 12-1 -)t 

1 	Shri Kurmii. fleha 0  

2 Shri llrarat.tauiSar ri 

CI 

	

, 
5r'i. flh.arr1iC'1hr 	alit 

-ri. Sisil Saririh 

( K.C. HAL)ER ) 
ASSIST4NT RNGINEER .  

Copy to  - The tx0 Engineer Mid.ile T3raha'iputr T)ivisi n C0140C 
Guwhti-7 fr fav',ur C his infernatin with 
refarence to this effice letter Nle. PPS/NLIS/Esst-1(A)/ 
8/7 2 3 2 	dated. VA/1 "Vi ~it He 'i aisct request 	k i.ri€fly t•:r 

isue the final arpreval rrrier against the obove naamed 
persna as this efL'ice has fced a lt thf traules 
due to srIage )f stafl 

ASSttQ Engineer. 

Naibari 

,. 

4 

£L 



Da ted, 72/' 

The ax ecutive iginetz, 
iiddle 1raha putia bvton 
ChMal Water GorrItl on 

ub 	Appointrent of + Not, ectuai. labour &t cor:o1 	tt: 
py cf. R 750/.er inntIi 

- 	Iôur ic ttr Jo 	/ e/Att 2t/9/956 dt,8/2/89, 

:.Lr ,  
with refercyce to lcter cited ab')veth fo1ictr 

horcby ternj3iated with e t1e ct from 9,2.89 F, 
neO ettCc:t fran 12, 1.89 as cu ual labour at the cro1 

td pay of h3, 700 per tiontii 

u::iud De ka, 	. 

 iarot.ta:t Barnmn, 

3a 	1JiI0hX L'.1 La, 

" 	uil C1,sarma. 	 . 

Governtnent of Irdia 
C4n tral \atx' Cori3J.o;r 

	

i ut iir:i. Fmg1ad.1,ya 	ibDivi :tori 

	

/L'ctt1( ,)/Br9/ 	/r 

To- 

—th py 
(for 2ç 
latter 

ya"ther I would x q u 
of the ntuve pC..Iofli with 

p:tc':€J. fte details  

t your honour idiy to aiLb 
frEc kron 12.1.89 to 

nay please be zpia1ned : 

'at tb!'tiJ1y, 

£;L;Tirtn::t';Ic 

to Parton con c rneci, 

•.-' 	
912- Vt 

Advocatee 



No crF/uc/Eott-24/ 	/ 
Government of India 

Central Water Commission 
W.R.& Flood Forecasting Division No. I 

Pub-SCL'onio, Rnjgorh flc,od, 
Guwahati- 781003 
Dated the 	_— 1984. 

J77EM 0 RANDUM 

Subject: - 	•ppointment to t7mporary post of U/Charged Khalasi. 
Ji  

sh 	13dy.d Rrn HaloI'. 	 s/o 

Employment Lxchange 11 	 Registration 	5l/8O 

is hereby irformed that he has jeen selected for the post of 
Work-charged Gauge data Khlasi in' the scale of Rs. 196-3--220-E8-
3-232/- with usual allowances at the rates admissible under 
rules and subject. to the conditions laid down:in the rules and 
orders governing in grant of such allowances in force from time 
to time. 	 . 

The appointment is pn adhoc basis end is purely 
temporary and will not continudbeyond 15th October,1984 or 
completion of the iorks which eer is earlier without further 
notice. 

If the candidate accepts the offer of appointment 
on the above terms, he should repdrt himself for duty to Att. 

• 	Execjtive ing ier/ssistant Engineer, G.F F. 5ub-Divisionc 	0 

r - .. . 0/atthe.place of posting viz..... 

......ot 	. 	 .( F.N)ositiveYy. Otherwise thisoffer 
will be treated as 	ancellecj. ......,../, 	 .... . 

No T.A. is admissible to 

J. 

/ 	

F 

To 	l3iclya Ram HaloJj 	. 	, . . 
S hri  

0•000 0 .0 O 000O.0,.00,.,o' 

Bara Bazar0 

Di 	Icuiip ' 

Copy forwarded.for inforrnation,& necessary action to \ssistant Ex. 
Eng ineer/sstt ,Eng ineor(C) ,C. F. F. SubD lb is 10 n, CUC, Gauhati/Nowgong/ 
Barpeta Road/Nalbari and A.L. (E.)/E.A.D.(Met),UR&FF Division-I,CUC, 
Gauhati. Furthet posting order may-be issued from h4s 2nd under 
intimatio to the undnrsiqned. )ha joining report in original may 
be sent to this office,The pay....pf the incumbent is chargeable •to 
R&flof 

Copy to the Iccounts Branch, UR&FFD-I,CUO, Guuhati-3. 

Co 1 y to the Employment Officer, District/Sub-Divisional Employment 
Ex\ango______ 	. • 	 , 	 • 	 with reference to his letter 
No. 	• 

join the new appol tmdnt. . 

DEPUTYDIRECTOR 
W.R.& E,F.Ditin.I,CWCGPtJFRTI 

DEPUTY DIRECTOR 
lJ.R.& F.F.Divn.jCUCGUHATI, 

Al 



4 , 	 . . 	•,_, 	 £., 	_________-!-,__.__ 

•o1r1r. 	f Incta 
JE'z)traL 	Lo. ifl 	Ion 

k' cgi&ia Put irI 	-L.U..vi. ion 
J11:J. br1 

• O. 	J/w 4/tt-1(i)/8i/ y(-k — 	NL b,,wi tl.e 

4 

ihe aLiowirg cnd.1t 	cr(-. h¼rby engaged as a ordj 

L. 	of convolidato pay at the rate of 

cirty) only per moith with cifcct from 1.8,8t 1ic;8' 

• . 	 ftcgfl,flo. 	 ' 

1 	$/hrj ii1rr 	1jt:, 	79/O 	Vi11.4 	O, Sc1h. 
D:jt Ijhctr1(,Anm) / 	 Uclaypur .1 • ), tL1 pur 

" 	'ipac Drtc, 

3. 	kieniun Ch, ,U.ts.hy-a 	 Vi1i.t;:.r.i.y'cpur.p .0 ,Ar?a. 
Ijt •  N1ni(Jjun) 

? 	 c 	35/3 
j.':rd,ø, i 

-. 	 au.ri.(Aarj) 

5, 	Athut Cxioud!ury1 	 11rnurHona 
£'.J.J3a11ieChtt,. 	•: 	•• 
1it. •t). bctrj, 	' 

Abard. 	 5d87/U7 	 .•. 	. 

DtOt.1l)ani..: 4•,. 

7+ 	ui tt ,  ell 	ri4a1 	 - 	 /1 U • 	• U • S tihel L, 
Otit..I cLbcri.(1w.- 

pi 

	

''4 	• 	' 	•:' 	: 

r 	

- 

	

- 	

4 	 - 	 - 	 • 	

4 	

It 4 

. 	 : 	 . 	 • 	 • 	 • 

'T 	cecuttv 	r 	jC?ntoj ztcr 	rri 	cn tt'? foc fv'un of i.flloruatjon cnd r ce}ma7 zctIo, VA. 	in&ructtor catip a; N1b.ri 	. on 28/7/88, Th Jscr rna' 1e be iuedt ar4 QVI "Ly. 	 • 	 . 	4 ,  

13 
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Tm:- Ln:c; Iqn 	rlcrcby 	rrcr aD1nt-d t tnç ro1a 	.nq 
flCI.O1-C 	U/C Sor 	<na1es' in tfl 	J$kct1 g 

n 	r-y 	 :Tiyjt61 4-.940/ ptr mtntll w itn 
: 	 mj 	ible es mcr ru1e from time to t rn 

t:C cndjdct, 	I x c.11;2 ng c 	 r,stjng0 

- 

L ttrnf 

n 
V 

J3: 4  

4 firer, / 

1. 

4 -TI 
0 

• 
LtTh / 
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ih 	nnai 	crt 	jn 	Ad -hc 	hsis 	rnd 	jt 

ur:1y 	Lrnnorry. nc 	Ui11 	ccntinuo 	bcycnd 	1. i1(. 	L) 

OF 	C)r90,iCtjnn Q 	UOFk vjcflcvct 	is 	tr1icr 	UJ.thnut 	furtflcr 
fl fl t j (; c - 

Trc 	1).rFon 	cn 	rtc 	r; 	ncrchy 	cjitd 	to 	roort: 

d u t t: 	'ttc 	0lnCc 	ol 	rtint 	a s V rnc5otiancd 	01)JC 

u ndc: r' Engi ncvr , 	P 

-------5 -- 	 - 	 *- - -- 	- ____S 
:CF 	o 	 o 	U'c 	I for 	till 1 	bo 

Lrc;. Lcd , 	ccnccl'lci d. 	 : 

ic 	T 	c 	U 	ctc. 	u Ill 	bc 	j1 	jcd 	for 	joion 

ic 	c rc 	 r 	I 	ntrc ot 

( 

	

A . 	R :A 	NA N 	.) 
X(UUL 	LNl[F 

[py 	fnr.:.rdd mr 

	

j:  p5rmytj n n 	o 	occEFry 	:ctjofl. to 	- 

1) I 	 ____ ____ 
nc. 	n•n- 	:cot -r 	t)C 	rcrr-ofl 	in 	oriqirol 	nFy 

N. 	t.-tni 	oITlcc 	jO 	tifliCi. 

:) Tnt: 	1.•1 zrt 	OfFiCor, 	iloti jct, 	[mninymcnL' 

S 
4 	- U. , 	

- 

) 
' 	. J. 

Tri c 	F\c 	Oc.'3 110n. 	cC9..u.ti-, 

... .... 
( 	A 	P1\-f1A 

t YJ C1 I J 	t r'jr. ER 

• 	Prn 	0. - 
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p .jr 	 cOtIERptNT or 	MDA 
t 	ci: rJTAt. WATrR C 	ISiUI 

	

/ 	NIDDLE I3RAriMAPIJTRA DIVISIO ri 
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• 	 : 

e Tdc 	ro r, o 	mnt ion Ad-h' hnnr js purely -ttM6, o rary 	C. will nob 	ntinu hond 15.1 .pn(D u comlct.0 f wOrk 	ic nc vc r is 	rlr witrout futt,n 
IV- 

- 	 / 

- 

	

d rrr 	rt 	r  
fl 	 t i cutiocto ti 	lcc o 	o E'1n P 
undsr ti Ihn 	5tc1y • 	 _ __ 

o ts; 
•ttd as Cr7Co11cd. 

T. 	,D.A.dc. will ho €'Utjc 	rijnfi tn 	ibov G (Ac 	°pint(ncnt 	 •. 

J. 
	 C 	. R A 	Af 

[XLCUTV[ F, Oc trr 
• 	 __ 

• Copy 	 ror jnForrriot j o n End fl005Ory OcLj 	to:- 
 

Ti c­77inini rF.,7r tt 	flO()fl j r 
000C HO 	fl 	

in tinC 
- 	 PL00 rflflLCI flOP 	 * 

h- Frnn)ymnt 	ffrr, fl 	trrt Einnymt F f°'xcnonnp 	LTh 	 hj 	tmS7.dt.,14 
4) 	 flO 	 Prpo, 	I-j ivn. ,cc, 

1 

:. 
• 	

• 	 •( 	 N 	 • 	 S  

•I XF CLII U 	C tiC I t ( R 	. 



-. 
FANNEXURE- 

GoVc-,rnMer.t

9' : 

of. India 

	

crntr3i 	ter oiiiiission 

Pu ftimari 	ci iadiya 3ub-!.)i.i ;iOfl 

jail 

.Too1rnayConcern. 

Cert fiec that 3rO Kunud I: eka scn of 'ree 3art 

ChndT 	1.0).1bi11t ot viii. !C N.j) ihi in lh 	itLJ:iC:L 

of Nr] h1 ij.fl(.Er p s Bel er 	Le vr)J.r 	onc er 

Su1-i.ii' .a a 3 caona1 ...orkclrçe'3 kha1 asi since 192 

to 1991 duri.t: f] ood seasoli undr:': U i; 	rioc? found h1i 

hard, 	 yOUUC man and sinceie to his duty. 
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3 ( 0 fl t.h bi o1.con io1 ito pay a tc rate of 	7O/( lee 

t.fly) only per .iot.h with ofoet f rom IO883 to 11083 

Ad.dro 

V:LJ..1, ' i • 0 Sncha, 
IJ:L t 0  E hu'1 ( A g  
• 	Udaypux .1 .D1i.ianpur 
\15. L1 
• irt0 

,f:ripur,p , 
Di. j; • 3 ;..1. iiarj( i3 E3al) 

vL:L4: 11 	uz 
k1.u.dTlo, 10 

00 

S 	

• 	 ( F • . I1Li4) 

0CiaVr d • to 

'he 	ccutj 	.r1in r, 	I 	n t;r. 	t'atr . (;oj 	c1n 7 or favr of :Lnj)r;latio) on 2ic'civy atjon as per hi 
cw4p at JbarL cit., on 2/?/3 Thc 	cerr pi .ov_S1 ina ti'c be isucd at  

on ctr1y, 
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Government of Xi11c 
Central dater CQ1nrnj3)jQfl 

Uthjmarj P alad1ya &ub-Djvjjc 

i;ated  

in ContinuatiOn ta thiS office order dt 	Sh 	iriper1 L.ulia i Iereby ens.. aged as a ordiriery labour on ie bajj 5  of COrUoiidated pay . @) a 750/= (Seven huncued fifty) oly pci outi wc. froi 	to i1o8 	 V 	

/ 

Copy to- 	
V 

1) The LxecuLive njr er, •Midae ra11wpa Di 	C, 4, C., Gathat17 ibr faVOUr of irifornatioxi and reque 	kIndly to issue the pprovaj. j- his 'avoar flease. 

V 	Fh. NipkCcj, eNo,997/87 
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etiNLFtAL L1kLt4lSiPA11VE 1IU.BJNAL. 

mPB 

uEiinEil 

0. 	No,28p4, 112246 1 & 2412 

New Delhi, this the lv j. day of February, 1994. 

HCN'aLE MRJ1J3T10E S.K.DHACN, ViCE 0AJiM/ 

H04' BLE MR B.'N.DHQJNUlYAL, MIiBLT( A). 

0. , N o. 223 of 1992 

Vinod Kumr 
5/0 Shr i Raman Sthgh 
R/0 F-25, Transit Camp, 
Khtchari Pur, 
Delhi. 

Ram kutnar 
• 	S/0 Shri Ratan Singh, 

RZ.-139, X - Block-il, 
New Roshan Pjra, Najafgarh, 
New Delhi. 

Yash Pal Singh 
3/0 Shri L)evi Si ng h, 
IZ,-268, Vii. & P.0.Naraina, 
New Delhi. 

Parmc,d Kumar 
S10 Shri Bjli Singh 
Nb.421, Sewa Nagar, 
New Delhi, 

Narendra Pasari, 
B-O, Naharpur, Sec tar 7, 
Rphini, Delhi. . . 	 . . 

	 Applicants. 

Applicants. 

( through S.N. Siukia, Advocate). 

LJ,A.NO.e8411992 

• 	 .1. Sewak Ram, 
3/0 ShrI Hart Rem 
R/OG-195 Sector 10, 

• 	 Fartdabad(!aryana). 
• •,,•.i•. 	 2., Suresh Kumar 

• 	 S/0 girt On Parkash 
R/0 Village Sidipur LoNa 
P. 0, Bahadur Garh, 
District Rohtak(Haryana). 

3. Nand Kunar 
S/O Shri Vishal thand 

ii "  .'• 	' 	R/0 S 27/B-333, Railway Colony, 
1/Gughlakabad, 

New DelhL. 	 S  

.".(through S.N.Shäkla, kivocate). 
- 	 vs. 

1. The Qiatrman, Central Water Conmiss Ion, 
Govt. of indta, Ministry of Iater Resources, 
Sewa Bhawan •.Sctor 1, R.K.I\iram, New Delhi. 

::.:.,: 	•.. 	c.r• 



IV- 
2. T he Eecuttve Engtneer(c SD.), 

Central Store Dtvtton, 
Cen1 eater Cmiss1on. 	

S aest Block No.1, (iing No.4, 	 •.; 
2nd Floor, R.KJr, New Delhi ..... 	flespondents,. 

- 	 (in both. above 

( through Mr Jog Slngh, 	vocate), 

• 	
rl Rajesh Kar Saint 

s/o 	rj Veer S3ih Saini 
/orkcharg ed lKhall3s I 

er Executive Enj ineer 
Central.Stores L)ivlsion 
Central Water Crnjss Ion 
c!est Block 14o.1, 	ingNo.4, 
'2nd Floor, fl.K.Ikirn, 
N ew L)elhj. 	 .. 	

.. 	 A'pl1cant. 
( throu.h B. S.W.ainee, Advocate). 
Jjo. 2245 o f19 2 

h r 	 a r Ta th a k 
3/0 Sliri KusheshNar Iathak, 
Assistant Electrician, 
Cential Stores Divn,, Central 
Water Ccrnnission, .est Block 1, 
fling No.4, 2r,i Floor, R.K.Purc 
New Delhi. 	 .. 	

.. 	 Applicant.. 
( through B. S.Mainee, ,ivocate), 

Q2.LL99. 

l.ShriIkajeiyjor 	.rrna 
S/a girl Bhag.ian Siatme 
C.arperter , Centj3l Stores Dlvii. 
Centr1. dater Ccmrnj3s ion, 
V(?st Block No.1, .Ying No.1, 
2nd Floor, 
N e/I Delhi. 

irj Raju Ka;hyap, S/O 
iri Nikka Ram; 

&iri Daye Rm 5/0 Gara Fiam. 	 . • 	
4. 	ri Dali Sigh Sf0 Bhup Sungh. 

Shrj Girl Raj S/'OMishrj Singh 
SrI Bijendra 5/0 Totar Ram. 

Sin i Ham Kunar Ral S/C I -lard ev Rat, 
B. Sin i Wal Kumar S/a Sh.Kurukul. 

Ppplicants 2 to 8 working in Central Stores DIvn., 
Central "later Ccnirnjssion, R.K.fljr, New Delhi. 

....... Applicants. 
( through B. S.Mainee, Advocate). 

vs. 

The Secretary, Minis try of Vs ter Res ources 
• 	

S 	 Sir a pi Shaktj Baan, Ne'i Delhi. . 	f • f•.• 	.1' 

T he Chairman, Central laLer CmLssion 
Sevi. Bhaaan, R.K.1\.ir m , Ne.q Delhi. 
The Executive Engineer, Central Stores D1n. • 	 Cent-al flater CQnmission, R.K.fljr-,, Neti Delhi. • 	

..•,, 	Responents S 	 .  

in all three above O.As U uuyn MI J 	inyn in il anu 	 dt 

A.No.241 Of 1992). 

.5-. 	

•-•----- 	
1. 



• 	.•. 	
4/ 

I  • 

ORDER 

8.NDHQ1J1YA 1 MBF31R(A) 

The applicants, 	in all 	the above-mtioned 

• 	•, Q.As 	have been working 	as 	Khalasts , 	Carpenters,. Mis tries 

Mechanics 	Drivers 	and 	Electctans under the 

• Execulive 	Enqiner,. Central 	Iater 	Coinission, R.K.Puram, 

Nen beihi. 	the of 	then, 	Shrt Jayant Kumar 	Pathak, 

waS 	engaqed 	a 	C3sul 	Lburcr 	on 2. 1.1987 	but claims 

to have been working against the post of regular 

J'.d 	bti 	I electrician 	'.e.f.7.12.!9B7. 	The date 	of 	engenent 

;. of 	the applicants ranges 	between 	1.10.1932 	to 5.9.1988 1')•I 

• 	• 
in case 	of O.A.No.223/92, 	between 15. 4. 1986 to 2.6. 10.1987 

• 	. 	.. in 	case 	of 	0.A.No.884/92, 	beteen 6.1.1987 	to 7.9. 1990 	in 

I: 	 s Case 	of 	0.A.No.2410/92. 	Shri 	Rajesh Kumar 	Sifli(appllcant 

in 0.A.No.1QI/92) was 	enqaged 	on 	19.9.1900 	and 

S;Iri 	Jayant Kiziiar 	Pdthak( applicant 	In 	0.A.N.2246/92) 

Was 	engagdon 2j. 1987. 	In s che •bf the O./\q, , 	prayer 

has '  been made for 	issuance 	of a direction 	to the 

respondents 	to prepare 	a 	schene on rational basis 

• 	. 	
. for abs orption of Casual Labourers and 	for not 

....... 
disengaging 	the applicants 	till 	such a 	Schene 	Is 

prepared. 	in 	all 	the 	cases, 	interim 	orders were 

passed 	by this Tribunal, resfralning 	therespondents 

from 	terminating the services 	of 	all 	the applicants. 

They are continuing 	till date. 
I. 

2. 	. 	 in 	the counter 	filed 	by the respondents, 

Uie main 	averments 	are 	thea e. 	The a ppoln 	n'cit 	we e 
in 	iV•'l 	". 

made for 	specific projects 	and 	in 	the 	appolntnent 

orders ,..t was 	clearly mentioned 	that 	these areurely 

on 	ad 	h js 	and 	11 	iso 	lead 	to 	any 	claim 	for 	any 

pernent 	oynent. 	They have 	vorknd 	in bro<en 

• 	/ 	
cP' ' peris 	and,any of 	thcn have not ccnp1eted 20 days 

oc3  
• 

s 	•' 	• 

•"61 serv1c 	in two consecutive years. 	The rules 

• 

• • 	•: • 	 .....• 	 • 	- 	 .• 
• 	.' .........• 	.• 	......- 	•4• 	 ..... 	 • 	- 	• 	, 	. 	• 	•••..• 	'•• 	•_••,l 



provide for appolntnient of Khalasls by direct 

recruitment through selection by a selection comnitt 

of. which the Executive Engineer is the Qiainan. 

The posts of Casual Khalasis etc. are prciidcd in 

the working etima tes for a definite period aid the 

- 	 Services of these workers are terrninritc'd after that 

period, 	in case of Jayant Iirnar Pa thak( U. A. No.2246/92) 

it has been stated that the orrlicant .-ias appointed 

as an adhoc work—charged Khalasi frn 3.8.1987 and 	 ' 

later on he was. offered appointhent as ASsistant 

Electrician on &d hoc b3sis at minirnjn fixed basic 

• pay of Rs.1l00/—. Hover, this appoinbnent was for 

a spectfic per lid, though with breaks , the appicant 

continued to work against vacancies in different works. 

They have, ho.ever, admi tted that during th years 

1989 to 1991, he work ed f or more than 240 dys in 

• 	 all the three years. 

• 	 3. 	 e have gone through the records of the case 

• 	••'•/'•Y.' 

 

and heard the learned counsel for the parties. 
• 	

' 	 I'.. 	 . 

ri B. S.Mainee, learned counsel for the 	 cants  

has drawn our attention to the folloNing observations 

made by the Hon'ble 3uprene Court in case of 

• ,3t a t e 	 aid others, 

• 	 1992(3) Vo1.45 S.C,'R.34: 

The proper course would be tho t. each State 

prepares a scheme, if one is not already in 

vogue, for 'regularisation of such eiipioyees 

consistent with Its reservatio policy and if a 
schiie is alreaay framed, the Same may be 

made, consistent with our observations herein 
So 

S to reduce avoidable litigation in this 't 	•..j. '.5, 

behalf, if and when such person is reularjsed 
1,1 	I 	

he should be placed immediately bob1: th 

S 	 • 	 last regularly a1)poin• - i 

catcry', class or service, as the casernay be. 

So far as therkcharged employees and 

casual labour are concerned, the effort must 

S 	

•• 

-- 	 - - 	 -- - 	
r 

'.. 	 I 



•.4 •• . 	 I 

-. 

4. 	A3 the.applicants have been norking for a 

long per lcd , through Intermi ttnt1y, their cases have 

to be considered in liyht of the ahve obervcti OtiS of 

the Uon' ble 3jpr ne Court a 	a 1sf) til r •c 	OjiS I SSU 

be to regulariSe them as far as possible and 
as clearly as possible subjebt to their 

fulfilling the qualifications t  if any, 

prescribed for the post ari subject also to 

availability of work. if a CaSUal labourer 

is continued for a fairly long spell - say 
two or three years - a presumptiOn may 
arise that there is reu1ar need for his 
services. irhuch a stuatton, it hccicS oblia-

a tory for the concerned author I ty t r exam n 

the feasibility of his rul;rISiti(ti. 

I. Ic d 0mg sO, the author i U es xyih t. to ad opt 
a positive approach coupled rith an.e'npathy 

f or the pets On... ." 

by the 3c'verrineit fr.'r tiri 	tn titi. I t may bc noted 

that in accordance with thesedirc?ct.ions, aspccI.al 

Scheme for regularisation of the Casual Labourers have 

been prepared by the Rai.liayS, P03t and Te1e.raphS 

and othet Ueparbnents. 	1he ccumstance.s of this case, 

we dispose of these applications, with the 

followinq directions: 

• 	 ( i) the respondents shall l)repare a scheme 

tetentlon and regularisation of the Casual 
• 	 —Le 

•L'4

J00.  
irers €mployed by them. This scheme should 

• 	ta q Into account the regular pose, that 

• 	 • 	 . 

 

capi 	cra ted, taking into account the fact 

ed 

	

if a particular scheme is cop1t, : 	S . 

nc. 	chc-ncs are launched every year. An aSse3Smentl 

of the rej'j 1 ar pos ts that can he Cr Pri ted On 

this basis s h Cu id be made. F or regu lar S a ti on 

0 	 all those, who have COfl1)1tl?d 7() 	ç 	 I 
--•-•--- S 

in to consecutive yc-ars , should be given priority 

in acordance with their length of service; 

- 	 t 
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— 

• 	I 

(1i)The who have cp1ej 120 da 	of 
service should be given 

tnPo1.ary status in accdance 	
itt1 the ins tru ct011 	issued by the 

deparent of pers,)el fr 	ti 	to tine. Al ter c rr p1 r Li 	Of Lh r 	e 	i r cdP C 'I oJ of service, they 
ShOI 	

ed 
JJd be COnsider 	for 

.1: 	
r egul ari st. 

(u t)k1hOc/tnporary Ep1 
°yoos ShOuic n o t bC r epid 

cc'J by 0th ri- d 
ho/ trrprjj 

ar y erpj oye es and Should be 
r e L 11j nd in prefer rrrc 	to th Ci r juniors arid outs;d5 

(iv )jch a s ceme Shall 
bC S UIyflj tted by the r es Por en ts f or S 

cr u tiny of th is Tn 	n bu l /j Uij n a Per I 	
of three Mon tilsron • the 

dd te o 
ccId 	Lion 	f of 	1 iS 	 b 	th peLjtjorpr to th 

5. 	
There Shall be ro 

orde r 
 as to cos ts. 

I  

( B•NUhouJiyai 

 Mber(A) 

sds/ 	 Vjo Qlainnari ., 

I.. 

o1I.I • 1 

:1 

S 

ii 

j•j Ji 
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3 	__________ 

CENTRAL ADI!1INI51RATIVE TRIBUNAL 
PRINCIPAL BENCH 

NEW DELHI. 

Farj(jkot HOUSO 

Copornj0u Marg, 

jjr?tllhj_ 1 .. 
To 	

0 t. •___L.L! 	- 

H1 B 
::.ntrj A d rn 	trative 
ri nj pi Ben ch, 

Nc. I 	I hi 

1 	Sh. 3o 	inyh 
cOuflS8l for thei &ipplicnt In RA 
1108, Prkh OQtp,7,c31aotot rirg, 
Now Delij 

Vr BUB 

Eh. Rujandur Sharmt, Crpntr Cuntrl 
Stores DIv. Cent1j Watur Comm,joajon 

o 

	

st Block N 	1 , Ling No 4, 2n6 Floor , 
R.KPumNajQ o Ihj 

Rau è\shyp S/oh. N ik,  ka Rm 

. 	S, 1y 	Rrn 	ü 	-i&nj fsm 

Sh,' Oi Sinç,h S/o Sh. L3hup Sinqh 

Sh, Riri Rj 5/c Sh. Mi3hri Slnyh 

	

I J 	S/0 Sh, TotQ R' 

( Sor ial No, 2 To 6 working In Ct1 toru 
Djjj., Cntre1 Water ComIIIju5jon, R.K. Purufl )  
Nzw Delhi.) 

Eocy. rnini. )iJter RIJ8eurcos Applicants 

'is 
Rjwn 	Lnarrua & Ors. 	

Re9pondant 

I' 

RA 172/94.  In 
U,A. No' 	218/92 

- 	 . 

I am directed t0 forward herewith a copy of 	drnJ/Ordor dt, 

passed by this Tribunal in t 	above mentioned caso 

for information ond necessary action, if any, 

- . . 	
d.. 

(uro f uthful1y, 

tc. 	'  
SECTiON 0FFIC

- 
 R(1x) 



2; _3 

in1 tLri'u Ti 	unj 
ench, 	3lhi, 

RA_1C5/ 94 jr 	-226/9?, Q A_ 1 71 1 P 4 in C1CO1/D 
u [24 iB/2. 

Now Delhi thi Lh8 	Dy of' 	1)9(, 

.1 

b 

Hcn'blo fz. 2tico s,v,. Dhion, Vico_hirmn(3) 
HorYble Pir.BN, 0 houn 1 iy1,ri.embor(f.) 

ino11/c2& 
HA_172/9jin 0A-2 4 16/92, 

41  

1..The SBcr6try, 
inie.try cf' U.ntr RQ 	'ircea 	

- 

.;..'&'Wrn ,Shik ti Bhvr, 

	

U D]hi. 	 .1'. 

The Chirmn, 
Centr1 Uter Commijo-i, 
Se 	F3hv,n, R. K. Pu:rn, 
Ne 	Delhi, 

The Executive Enqineer, 
,Cent_t'1 Stor 	Divn,, 
Cntr1 Uter Corqmi3j0fl, 
R,v, PUrIrI, Nu Dlh1, 	- 

thrnuqh 5h. 3rjq SilDh) 

I 
• 	

. 

Appi icnt  
rp:Jcnen5 In OA, 

/ 

IR A-165/94 i??Ac/ i 

Er 1 3 y 	. Kuri r 	P vith .j!: 
5/c Sh, Ku hc - ir Pthk, 

5l5t1t .Elctrj ci Q n, 
Centrjl Store5 Divn,, 
Centri LJ - ter, Com -ni&sion, 
UBSt Block 1, Uinq No,, 

2n1 Fiou;', R,K..PUI'arn, 
N&u Delhi, 

.17i/G4 

Shri Riesh Kuir 5jnj, 
5/0 Shri Ver 'Sjn Siini, 

• 	L!orkch3rp 	K1Ji, 
• 	under CxecuLi'o En Hor 

Centr41 Str 	Ji\Jj0fl, 
Centr1 Ut0- Cornmi 	Ion 9  
Uest Block Nc.. 1, U1n9 No,, 
2nd Floor, R.N, Puram, 
N.vu flelh, 

L2jj 

vur j  

o!nonde- 	in flA/ 
)LJiiCdflt. in BA. 

h000ndenLin 	A.1  
• 	pplicnt in O 

....... 

-i, 	Shrj 	 e Yc 	;, (3 h 5h;trn,, 
e , Centr;il Stos Divn,, /7 	 CenLr1 	tr- Commjbjon, / 	,G' 	

LJe3t Slcck No.1, Uinq. No, 
2nd Floor, R . K. Pum, 
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 Sh, R.ju 	K 	hy 
S 1 0 Shri 	Nikk 	R.m, 

3, Sh. 
s/o 

Oaya 	Rim, 	/ 
Sh. 	ncjiam, 

4 0  5hri Deli 	Sinçh, 
S/o Sh. 	Bh 	Singh, 

 hri 

• 

0 1ri Rj, 
S./c Shri 	Mihrj 	Singh, 

 

6. Shri Bijndr&i, 
• 5/0 Sh. 	Tate Ram, 

' 5/ '  Sh 
'1  

8, Sh, Ud 	Kur' 
S/a 5hj 	Kurukul, and 	nt s in RAt 

o (Serial No.2 	to 	6wcrkinçj 	in 	Contrj 
Apo1cnt 	in 	DA. 
5taro 

• Diun, ,€éntral 	Uter. 	Commiion,R,K Puram, 
Neu Delhi,) 

OEi 	(ry C1CiJ 'IT; Of:) 
del Iver e1 hy Han' hI a, Mt • BN. Dhouniy .d , (lomh.nr (A) 

'I 

r evj i,j rj-'l 1c e. ti on r 	, born f iln'l 

hy 	th 	 jnt 	Lh13 	CCr,C' 	 . 

on 	1 0,0 ,9 	in 	 223. 	EE4, 	1631, 	224E 

192. The 1 o11ouin 	directionjor o 	giv€n;_ 

the 	resondonts 	h13 	Qroro 	a 	scheme 
For •rsetj on 	an 	reu1arjatn 	cf 	the C 	suaj 	L 	baur or F 	u'1oy e 	by 	them. 	T.b1 
13 cheme 	5hcjuld 	take 	into 	account 	the r-uipr pot, 	that 	cn 	he 	ar et€r1, 	takinQ 	ihtc 

—account 	t'ie fct 	that even 	if 	a 	priticu]ar 
•' 

6Chn8 	is. com)IeLc)c1, 	nej 	EChemrJ3a 	jrch7 every 	year, 	An 	u s 	osment o f 	the reqwI.r 
post 	that 	can 	b 	created 	on 	this ba 
Ohould 	be made. 	For 	reulrj1jon, 	afl thoo, 	L'hn 	hre 	CmlnLo 	-24 0 	d a y 	ourvice - 
Ifl 	G 	Ct. 	6BCU t 1,  VO 	y 	it 3 	u)d 	b 
priority 	in c:ord;'nc 	with 	Lhoir 	I onth 
of 

Thcø, 	who 	have 	cc m-pl e  t q 	129 	dye of 	eervice hr,uld 	b.e 	given 	tornpo.-ary' stat us 	in 	CCOr d_ • 	 ance 	with 	the 	IneetrOctions 	lued 	by 	the 
- 	 depr tmnt 	r. P 	Dor t Oflfl el 	rrem time 	to 	time, tor 	com-I etion 	crthe 	reouirod nor io 

3frvIce, 	they 	should 	he 	conoider 	for 
q0cB to. 



(ia) Adhoc/tamporary mploye9 ehoulrj.nt h 
rop .cad by other d hoc/tenpor 	rioy 
and &hu1d ho retiined n pro rire to 	I  
t h e r juniors nr1 out sicler s; 

(lv ) 	Such a chme 5h.l1 h a sutmittel hy th 
rP- -) onents For scrutiny of thi n Iribunu 
within a cieriod of three monthri ft'om the 
date of cmmunjctIon o f this orcior by th 
petitioner ti- thm. 

The review applicants c] airri that though th 

irnpunid nr9er in very much ler1 and h.br) panced 
rM. 

r't 	 thoughL, 

rotontion ofjuni.r olople while. render1rig'1h en1or 

people surplus, 	It is their contention thdt du to 

F inricj contrjnt and comjletjon of works in .hand 

U/C stfF under djferent cat orifrcm both Cnn1 

Stor e Division gRn well as Plunnlruc -i DIilsion Firn ) 

:{ 

to 	fj 	rnn1e 5urplurter31,3,1g9 •  It he 	1so hoh 

thL th e 	N 	it.ry cf 	rin h;.i r1 r-i 

urrender or iQ of existing po5t under U/C Er.tt 4  alSo 

r or dad ar in 	10 	po s L on LJC esthI I shnent Thr' h'u 

° stted that d u e to financial r- o n 5 traintsani ick of 

chemesthe abpljcnts ware n o t e1tit1ed for 	ny r. 

qul3ri3tion of their su - vice 

There i5 nothing •!n those dir 2ction which, 

forges the review apoliCant5 to flejulzuie caivaj 

in the absence of any 2ot. They can aku Intoricrunt 

the late&t Positionc regarding the projects which arr 

continuing and reach the öorclu5Ion that no more requiar 	H 
post can he created. The second dirct.un only 	Ltn 

to 	rnpl ementtion of the ci eel niofl of ,  the Deptt,, rd'' 

n 	iiinul 	qurd& rig tinipjr 	'y 	' f 	Lu 	tflt 	Ø 	. 

casu1 uorker who have worked mr 12 1  c5y  

At cannot hn AcceDtod that the pplicr)t wfll 

their own ordQrs. 	Iheiriirectjor, io3 in bcJ  
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stiihüd princilo, 

Ue, thereroro, ho] Ht. 	t floThrror 	p;rot on 

o 	1udement hc bn broujht Qutin thnrjjnL 

th ' 	cchrne 	r ap rir 9d In the 	i6 hb of  

be pr.en ten ror scrut Iriy to thi 
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T 	 ' 	- 	1i 	c Tne Cu n..m jri L.ér1tr1. 4ate.c 	
• 

UiaQ, oeva £LE1W1[J. 

NLW JelLL.. - 

Re eeuttn tUr Cti.0 	 1 ce.'lr 

ut f rom tue oea6viial urk-Cnared Kfl3laa.. LU tt)e3rtncnt 

ui Lntra1 4ater  

Ret, th.. 	 DatE:— 25/11/95. 

r4ut resect±ulty, we uave aoLiriZoacned to lay duwn befure yciu 

Y. uri91uU iatter fur £avuur ufyuur k.rj cnsjde- 
- 	

/ ratr2 odL3ututiov  

mat sit, 'we uve been renderj 	u uur sev.ce s 
urkCred uKn asi." .tu the j)ertineQt of Central. dater Ccmnjsj.. 
n since £982 On ward. iut uofurtunatAy nn of us uave been provid. 

E4 pernanent 1ot t.U. this date end due to wn4.cjj we are facina 1.ut 
of vrwo leu ..ucluj Tue more valn.taki isz 

	

ur )r,u.)Ln that we are derved frn 	yin for itker Job or Sexy- 
ce vacnt ..n any other state or Ceritrl uvt, department as our 

oaa- e were thjt fQlwarded re,eatedLy by the En .oynent Exchane to tn.. 
e cuce derttnent, k.0 tue other flJd the servce for most 

of We are aDout to Ctub, a we AAave boolit our VaLUaO.6 time by ser. 
vJ.n •n your dertnent. it IS a inatter ttiat ypu departin- 
eat 	not yet snowed auy y 	tnet..c attitude  JDY recruitin us as 
tue iurk-.nred E1nLyees 10  your 0eartinent Parinaneotly 

.o i.woutd like to reqie you kindly to C6fl 8id ' the above 
stated natters and arrane for reuiar atLi.in of our Vuat in the 

st,n ioet kC iOrk-Ct13red "Kuata.' in your deartrneot at earl.y date for WnICa act. of kindne, 1e will o e ever rteful t(; 
you. 

atin fur your kind re1.y. 

- 2nc Usuf sesQri 

wurk-cnared Enloyees, 	
Yours 

 

(kiLtear'c j-) 

for 1.Qtuinatjoa 30,J 	 UOLt 6ecret a ry.  
necesazy action :— 	 aorJ&. ork-Cz1ared 	&CCiatIQU. 

1) Tue ca..zaaan,C.W.0 R. t., vuranl , NaLarj. uiáncti. 
Leir  

2)TLIe 	.et Eflneer(j 	RiunL).' I.C. 	 - 
'rue quperlatend1:10v Enneer, 'rumütra -"arak, Circle, 'C.e,c,, 
uuy-24, 

Tue Executve Pneer, 1.3. DiViiot)-C.'d,C. uhy-7, 

9 	77 

- 	 Sccrtiry 	eCretay,  

' 	Charyde \ssociatn, 
lezpur C.i.C. 	Tezur, 

kljD11urL. Tinilj 

016t. 5LO1tur, 
(sn) 
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Letter No. .W/C, 7Vrez/95/ 22 - 25  itci : 29/ 0 	* 

TO 	 I
) 

I)  The Cnairium, Central datez comisbion, , 	
\\ 

£.K. £uran, 64iva Linawan,- 	 •- 
fci C 

New ethi-66. 

U&).- Repersentation for cuntinious aervice of r€utr 

iJQrk..Chred post from the oeabvnal lork-C1tred 

K'iatsj in the )ep,rtmeot of Central dter Ccnmision, 

Ref, TflLs office Letter 

Date- 25/11/95. 

- 	in .nvitjn reference to our letter No, and subject 
quoted ibove, i have the honour to draw your kind attention 

on the matter as depicted in the letter for early reuir. 

izatiun of seasonal ork-Crrjed e•iWloyees by permanent 

recruitment in your departnent. But till this  date no quy 
f.avourijl.e action hw been taken from your enj and neither 
any once intimation been iven to us on such action, yain 

i wuul.j like to pray before you to think over the matter 
and taake necesb jry 3rrnrnent to recruit us within one 
lonth, other.jjse tn kiu ab t 	4kfutre wemay,., 
compee to tke resoxt of leel. Cuut advice, 

our earnest request to fulfill our lonJ 
tindi.n, demand, 

\n earl.y and bympathetic action on the mtter will 
be 	reciatoQ Lu.jhly, 

copy fur information and 	 Yours faithfully, 
necess,ry action : 	 L 

•  The C i  1) 	 rinn, 	
I 

Puran, rew j)ethi-66. 	 (ciitesh aIat ) 

eaonai 1urk..-Charyed SsQcjatjon, 

	

ill.on...14. 	 Daloarl thranch. 

Tne . -;)uperiutendinv Er3ineer, 	 - 

C, pI.C,, UUY24.ç 	
A ( The Executive Enineer, 	

ecretry 2/ 
L,C, 	y' 	

ss 
c 	cition 

c. mezpur.  
P.u. •lrpuknuri Tnii - 

st 
4) 

dl 
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A r iN TE CENTRAL ADMINISTRATIVE TRIBUNAL, 	 i . 

• GUWAI[ATI BEN I[ AT GIJWAI[ATI 	 '' 	 ' 	 . 

. 	

In the matter of  

3 • 	 O.A. No.51 of 1996 

Sri ifitesh Sarmah and others 

—VS- 

Union of india and others 

—And- - 

In the matter of 

Written statement submitted by 

the Respondents Nos. 1, a7 3 & 4 

R1TTEN STATEMENTS 

The humble Respondents submit their 

written statements as follows 

1. Befre submitting parawise replies of the appticatioh 

the respondents deem it necessary to give brief back ground 

of applicants case for proper appreciation of the facts and 

legal position of the applicantscase 	the Ron'h[e ' 

Tribunal. The brief background of the case has been given 

below: 

•The applicants have worked as seasonal khatasis w.e.f 

15 th May 1995 to 15 th October 1995 under the respondents. 

The scheme mentioned here in this application is not 

applicable to the seasonal work— charged khatasis. however, 

a seperat'e scheme for grant of temporary status and 

* 



if 

4! 	
regutarisatioii of workcharged emptoyees •is under active 

consideration and is being processed in Central 	9ater 

Commission .. On receipt of the above scheme for 

implementations the respondents will take a sympathetic view 

to consider the demäids according to their senirity cum 

fitness as and when vacancies will arise. 

2. That with regard to statements made in paragraph I of - 

the application, the respondetts beg to state that recently 

the applicants have worked as seasonal khatasis w.e.f 15th 

May to 15th October 1995 under the respondents. The scheme 

mentioned here in this app licatiori is not applicable to the 

seasonaL workcharged khalasis. howeVer, a separate scheme 

for 	grant of temporary status and regutarisation 	of 

workcharged employees is under active consideration and is 

being processed in Central Water Commission . On receipt of 

the above scheme for implementation, the respondents will 

take a sympathetic view to consider the demands according to 

their seniority cam fitness as and when vacancies will 

arise. 	 . 

• 	 3. That with regard to statements, made in paragraphs Zi 2 4.i & 

4,2 of the application the resporiderts have no comments on 

them. 	 - 

4. 	That with regard to statements made in the paragraph 
4 

4.3 of the application the respondents beg to state that the 

applicants have worked as seasopnat workc1arged- kha[asis. 

The services of seasonal workcharged khalasis are required 

2. 



~ I(l,r9 for 	a very specific jurpose Le, the coltcetion 	of 

Hydrological Data from the respective rivers during mon.sooxi 

period normalLy (15 lii May to 15th October) every year which 

is related to flood forecasting. This fact is always 

mentioned in their office memorandum. 

The scheme mentioned here in this application is not 

applicable to the seasonal workcahrged khalasis. However, a 

seperata scheme for grant of temporary status and 

regularisatjon of workchargedemployeesjs unfer active 

consideration as stated in SLNo. 2. 

5. 	That with regard to statements made in the paragraph 

4.4 of the application the respondents beg to state as per 

nature of the job the aplticants were enganged for a 

specific purpose for a particular period. Depending upon the 

temporary nature of work some of the applicants were 

eriganged on casual basis daily wages also. 

6. 	That with regard to statemts made in Paragraph' 4.5 & 

4.6 of the application, the respondents beg to state that 

the appointments are being issued every year from 15th May 

to 15th October as per actual execution of a specific nature 

of job for flood forecasting activitites. 

As Per records available in 'this office the resporidents beg 

to state that as Per nature of job the aPplicants were 

engaged for a specific work for a particular period. 

Depending upon 'the temporary nature of work some of the 

applicarits were engaged on castiat basis daily wages basis 

3 

4- 
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also, so question of exploitation does not arise. 

ifowever the respondents will take a sympathetic view of 

their demand on receipt of the schenie as stated in. St.No.2 

of paragraph 1. 

?. 	That with regard to statements made in paragraph 4.7 

to 4.9 	of the application, the respondents beg to state 

that as stated in Para 1. the scheme as well as the 

jadgement referred heie is not app ticable to the workcharged 

.seasont Rhatasis. However, a seperat scheme for grant of 

temporary status and regutarisation of workcharged employees 

is under active consideration. On receipt of the above 

scheme for implementation, the r'sponderits will take a 

- sympathetic view to consider the apiicants.demands 

That with regard to s.tateinents made in the paragraph 

• 	
- 	 - 

 

4.10 of the application, the respondents beg to state that as 

mentioned in Para 4.3 of the appLication , as per nature of 

• job the applicants were engaged in a specific work for a 

specific period so question of exploitation does not arise. 

The applicants knowing fully welt about their nature of 

engagement, they have accepted the job and now raising the 

ixestion of overage does not arise. 
1 

That with regard to statements made in paragraph 4.11 

of the application, the respondents beg to state that as 

stated in Para 1, the scheme as well a 	the. judgement 

referred here is not applicable to workcharged • seasonal 

Khalasis. however, as said in para I, on receipt of the said 

4. 

10 

11 
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scheme for imptentexitation the repondents will take 	a 

sympathetic view to consider the applidants demands 

18 	That with regard to statements made in paragraph 4.12 

of the application., the Respondents beg to state that the 

applicants, are not working since 15th October, 1995 as 

during non—monsoon period, there is no work of flood 

forecasting. As already mentioned in paragraph l, a scheme 

for r:egutarisation of services of seasonal workcharged 

employees is under formulation in C.W,C. in consultation 

with the M1n.istry of water Resources. Once the scheme is 

ready for implementation the cases of the applicants will be 

considered as per seniority cum fitness. 

11. That with regard -to statements made in para 5 of the 

•  application, reagrding grounds of relief on legal position, 

the responderits beg to state that none of the grounds is 

mentionable in law as well as in facts, and as such the 

application is liable to be dismissed. 

That with regard to satment made in Para 6 & 7 of 

the application the Respondents have no comments on them. 

That wi-th regard to statement made in para 8 of the 

application regarding relief sought for, the respondents beg 

to state that the applicants are not entitled to any of the 

relief sought for as such the 	same is liable to be 

disniissed. 

That with regard to statement made in para -i of the 

application 	regarding interim order prayed 	fort 	the 



• 	 .• 

respondents beg to state that in view of the facts and 

circumstances narrated above the Interim order prayed for is 

tiable to be dismissed. 

1. That with regard to the statements made in para JO to 

12 of the app tiiatjon, the respondent's have nocomments on 

them. 

16. That respondents submit that 	the application is 

devoid of merit and as such the same is liable to be 
1 

dismised. 

VERIF1CATION 

I, V.P.Shjv, Executive Engineer, Middte Erahaputra 

• 	 Division, Central Water Commission, Rajgarh Road, Guwahati 

—781007 (Assacn) and respondent No: 3 do hereby sotomonty 

declare that the statements made above are true to my - 

knowLedge and btief and' information. 

0 • 	- 	And, I sign this yen ficati on on this --'-i----day of 
• 	

1996 at tuwahatj. 

- 	 0 

DECLARANT 

1 -•• 	 - • 

	 I 

0 	
- 	 - 	

• 	
I 

• 	 • 	 6 

I 


